MNew Delhi, the [4th June, 2016

5.0. 1160.—In exercise of the powers conferred by the clause {ii) of the proviso to clause (viib) of sub-section
(2) of section 56 of the Income-tax Act, 196] (43 of 1961), the Central Government, hereby notifies the ‘classes of
persons’ for the purposes of the ssid clause a5 being the ‘person’ defined undar sub-section (31) of section 2 of the said

Explanation. - For the purposes of this netification, “startup” shall mean a company in which the public are not
substantially interested and which fulfijls the conditions specified in the notification of the Government of India,
Ministry of Commerce and Industry, Department of Industrial Policy and Promation, number G.5.R.1 B(E), dated the

I7th February, 2016, published in the Gazette of India, Extraordinary, part 11, section 3, sub-section (i), dated the 18th
February, 2016.
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